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ACT:

Seeking ban on release of Irish butter for public
di stribution and hunman consunption on the ground that the
butter was contam nated by nucl ear fall-out after Chernobyl
di saster.

HEADNOTE:
%

This special |eave petition was directed against the
judgrment and order of the Bonmbay  H gh Court, declining to
issue a wit in the nature of Mundamus and ot her appropriate
wit, directions or orders, directing the respondents to
forbear fromrel easing 7500 cartons (200 M) of Irish butter
inmported into India for operation Flood Progranme, supplied
to the Geater Bonbay MIk Schenme by respondent No. 2,
Nati onal Dairy Devel opnent Board, on the ground that the
butter was contam nated by nuclear fall-out.

Soon after the Chernobyl disaster, when it was realised
that the inported mlk and food products particularly from
the EEC countries had the possibility of radio-active
cont ami nation, the Bhabha Atomnmic Research Centre took up the
matter with the respective agencies and advised themto get
the representative samples for radio-active analysis before
rel easing themfor public distribution in India.

This Court appointed a Committee of three experts,

(1) Professor MG K Menon, Mnber Planning Conmission &
Scientific Advisor to the Prime Mnister (2) ‘D. P.K
I yenger, Director Bhabha Atom c Research Centre, Bombay and
(3) GV.K Rao, Vice- chairman, Econom c & Pl anning Council
Govt. OF Karnataka, Bangalore to give its opinion on-the
guestion whether mlk and dairy products and other food
products cont ai ni ng man- made radi onucl i des within
perm ssible levels fixed by the Atomic Energy Regulatory
Board on 27th August, 1987, were safe and/or harm ess for
human consunmption. The Conmittee of Experts examined the
guestion in depth and by its report dt. February 19, 1988,
expressed its opinion that the consignnent of the inported
butter was safe and harm ess for human consunpti on.
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Di smi ssing the special |eave petition, the Court,
N
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HELD: There was no substance in any of the objections

fornmulated by the petitioners. In its nost recent
reconmendat i ons, t he I nt ernati onal Comm ssi on on
Radi ol ogi cal Protection observed that ’'limits for. the
i nhal ation or ingestion of radio-active material depend on
the concentration of those materials in limting target

organs’. The petitioners showed different permssible limts
in different countries as France, UK, E.E. C., and Australia
at 3700, 2000, 370 and 100. These are the limts of
radi oactivity prescribed by these countries for inported
foodstuffs. As against these, the prescribed Iimt for India
admttedly is 40 (bg/l). [120C E]

The analysis of the inported butter by the Bhabha
Atomi ¢ Research Centre, which according to the Conmittee of
Experts must be treated to be accurate, showed the presence
inthe sanples of inported butter of CS-137 at linmits
ranging from 0.6 Bg/kg to 2.9 Bg/kg. The petitioners relied
upon letters sent by sonme internationally known scientists
i ncluding Nobel laureates tending to show that it was
desirable to avoid foodstuffs containing low |evel radio-
activity which, according'to them might inthe 1long run
prove to be hazardous. ~Those letters were in general terns
and only represented a particul ar school of thought. Surely,
the Conmttee of Experts conprising two em nent scientists
and an equally wel'l -known Agro-Econom st, was well aware of
this point of view [120E-G]

The Court could not accept the contention of the
petitioners that the Court should give a direction that al
articles of foodstuffs using the inported butter should
carry a |abel 'Manufactured out of Butter Inported fromthe
EEC countries.’ [120G H]

The Court shared the opinion of this Court expressed in
the Vincent's case, where a direction was sought in public
interest for banning the inport,” manufacture, sale and
distribution of certain drugs recomended by the Drugs
Consul tative Conmittee and this Court had observed that
having regard to the nagnitude, conplexity and technica
nature of the enquiry involved in.the natter and Keeping in
view the far-reaching inplications —of the total ban of
certain medicines for which the petitioner ~-had prayed, it
must be indicated that a judicial proceeding of the nature
initiated was not an appropriate one for determ nation of
such matters. [121A-C

The order of status quo granted by the H gh Court was
di scharged. [121D0
117

JUDGVMVENT:

ClVIL APPELLATE JURI SDI CTI ON: Special Leave ' Petition
No. 15408 of 1987.

Fromthe Order of the Bombay Hi gh Court dated 24.1.1987
in Wit Petition No. 4858 of 1987

Ms. Indira Jai Singh, Anand G over and Mukul Mudgal for
the Petitioners.

K. Parasaran, At t or ney General , Kul deep Si ngh
Addi ti onal Solicitor General , A K Set al wad, A S
Raj adhyahsha, R K. Kulkarni, M. Seita Vaidai nathan and P
Par meshwar an for the Respondents.

Mohan Katarki, D.B. Vohra, Ms. Miza Daruwala and L.R
Singh for the Intervener

The foll owing order of the Court was delivered:

O R D E R
This special |eave petition is directed against the
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judgrment and order of the Bonmbay Hi gh Court dated Novenber
24, 1987 declining to issue a wit in the nature of mandanus
and other appropriate wits, directions or orders under Art.
226 of the Constitution as prayed for by the petitioners to
direct the respondents to forbear from releasing 7500
cartons (200 MI) of |Irish butter inported into India under
the EEC Grant-in-Aid for operation Flood Programme, supplied
to the Geater Bonbay MIk Schene by respondent No. 2
Nati onal Dairy Devel opnent Board, on the ground that the
butter was contami nated by nuclear fallout.

From the counter-affidavit filed on behal f of
respondent No.1 Union of India and respondent No. 2 Nationa
Dairy Devel opnent Board it appears that soon after the
Chernobyl disaster when it was realised that the inported
mlk and food products particularly fromthe EEC countries
had the possibility of radio-active contanination, and so
t he Bhabha Atonic Research Centre took wup the matter with
the respective agencies and, advised them to get the
representative sanples for radio-active analysis before
rel easi ng them for public distribution in India. It further
appears that the Atomic Energy Regulatory Board which is a

statutory body, has set Ilimts for radioactivity for
i mported foodstuffs. 1n disallowing the wit petition, the
H gh Court observed:

118

"We are satisfied that the best scientific brain
available in the country has applied itself to the
guestion.. The question i's ~whether in the product
wi th which we are concerned here there is
radi oactivity above “the permssible limt. This
guesti on has been sought to be answered by the
respondents on the basis of |aboratory tests
conducted on their behalf, Fi xation' of the
permssible limt of radioactivity in a product,
naturally, is for the scientists to decide, but
the tests thenselves are carried on by  persons
working in the |aboratory, naturally, again under
the guidance of the scientists concerned. W have
not found that any defect is disclosed in the
materi al which has been placed before us in the
manner of testing. W have also not been shown
that any other better nethod is —available. M.
Set al vad appearing for respondent No. 2 has told
us that if any other nethod of sanpling is
suggested the respondents will wllingly exam ne
the sanme and conduct the tests accordingly. "

At one stage, the High Court felt disturbed about the
concept of the ’'permssible limt’ and asked counse
appearing for both the sides to exanmi ne the question- in the
light of <certain queries which arose inits nmnd. [t wanted
to know on what basis the permissible linmt of radioactivity
was determ ned, and in particular, whether this permnissible
[imt had been deternmned on the basis of consunption by
human bei ngs of any natural food in which radio-activity was
present or was it based upon the external irradication, and
added:

"This question can, naturally, be answered if
there is also answer to the question whether
natural foods contain re- dioactivity under nornma
ci rcumst ances. "

The High Court relied upon a letter dated Novenber 13,
1987 from the Secretary, Atomic Energy Regulatory Board
produced along with an affidavit which furnished an answer
to the question. As regards the contention that the radio-
activity that is found naturally in articles of human
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consunption and the radio-activity that is found in such
articles acquired by pollution are qualitatively different,
and therefore, the concept of permissible linit evolved by
the scientists in India should not be accepted, and further
that the permssible linmt so evolved based upon studies on
article.. for human consunption, which include articles such
as Potassium was a dangerous concept because Potassi um and
Caesi um 137 have different radi o-active properti es,
119
the High Court declined to be drawn into the controversy
which was of a highly technical nature placing reliance to
the words of caution administered by this Court in Vincent
v. Union of India, A Il.R (1987) SC 990. In conclusion, the
H gh Court observed:
"W have already broadly indicated the conplicated
nature of the questions involved. W are also
satisfied that the authorities concerned are fully
aware of the problem at the highest |evel. They
have adopted nethods regarded by them as best
sui t ed-net hods which have been approved by
scientists. In these circunstances, we do not see
how in a petition under Article 226 of the
Constitution it is possible for us to resolve this
controversy."

After hearing/'Ms. Indira Jai Singh, |earned counsel for
the petitioners, Shri Atul Setalvad, learned counsel for
respondent No. 2 National Dairy Devel opnent: Board and Shri
Kul deep Singh, |earned Additional Solicitor General at quite
some length on January 20, 1988 this Court having given the
matter its anxious consideration thought it desirable to
appoint a conmmittee of —three experts, nanmely (1) Professor
M G K. Menon (2) Dr. P.K lyengar and (3) G V. K Rao to give
its opinion on the follow ng question

"Whether milk and dairy  products and other food
products contai ni ng - man-made radi onuclides w thin
perm ssible levels by the Atom c Energy Regul atory
Board on 27th August, ( 1987, are safe and/or,
harm ess for human consunpti on.
The Conmittee of Experts after due deliberation exani ned the
guestion in depth and by its report dated February 19, 1988
has expressed its opinion that the consignnent of inported
butter was safe and harmess for human —consunption. ~ The
concl usions reached by the Committee can best be stated in
its own words:
"1. The permssible levels of radioactivity in
mlk, dairy and other food products fixed by the
Atom ¢ Energy Regul atory Board as~ per its
comuni cati on of August 27, 1987 have been arrived
at after due consideration of ICRP does limts for
the General popul ation.
2. The AERB has allowed nore safety margin than
other countries, and international organisations
i ke PAO and
120
WHO in arriving at the levels fixed for mlk,
dairy and other food products. The | evels adopted
by AERB are one of the lowest in the world.
3. The consunption of mnilk, dairy and other food
pro ducts, having | evels of nman-made radi onuclides
bel ow t he permissible levels fixed by AERB, by al
sections of population, and through-out the year
are safe and harm ess.”
The report of the Committee of Experts shall become and form
part of this order
We have heard learned counsel for the petitioners at
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considerable length on the objections fornmulated by themin
the counter-affidavit and gone through the annexures
thereto. W do not find any substance in any of them In its
nost recent recomrendations, the International Conm ssion on

Radi ol ogi cal Protection observes that ’'limts for the
i nhal ation or ingestion of radioactive material depend on
the concentration of those nmaterials in limting target

organs’. The petitioners in their counter-affidavit have
shown different permissible limts in different countries
such as France, UK, EEC, and Australia at 3700, 2000,
370 and 100. These are the Ilimts of radioactivity
prescribed by these countries for inported foodstuffs. As
against this, the prescribed |imt for India admttedly is
40 (bg/1). As already stated, the analysis of the inported
butter by the Bhabha Atom c Research Centre which according
to the Committee of Experts nust be treated to be accurate,
showed the presence in the sanmples of inported butter of CS-
137 at ~limts ranging fromO0.6 Bg/kg to 2.9. Bg/kg. The
| earned counsel for the petitioners read out letters sent in
reply by " sonme internationally known scientists including
Nobel |aureates tending to showthat it is desirable to
avoi d foodstuffs containing l'ow |evel radio-activity which
according to them mght in the long run prove to be
hazardous. What is remarkable about these letters is that
they are in general terns and only represent a particul ar
school of thought.” Surely, the Committee of Experts
conprising of two emnent scientists and an equally well-

known Agro-Economi st = was well aware of this point of view
Lastly, learned counsel for the petitioners suggested that
the Court should give ~a direction that all articles of
foodstuffs using the inported butter should carry a |abe

" Manuf actured out of Butter | mported From The EEC
Countries’. W are afraid. the ~contention cannot be
accept ed.

In Vincent’s case, this Court in dealing with a case
where a direc-
121
tion was sought in public interest for banning of Inport,
manuf acture, sale and distribution of certain -drugs which
had been recomended for banning by the Drugs Consultative
Conmittee, had occasion to observe:
"Having regard to the nmagnitude, conplexity and
technical nature of the enquiry involved “in the
matter and keeping in view the far-reaching
i mplications of the total ban of certain medicines
for which the petitioner has prayed, we nust at
the outset clearly indicate that a judicia
proceeding of the nature initiated (is not an
appropriate one for det erm nati on of such
matters."”
We are of |ike opinion.
Special leave petition is dism ssed and al so the order
of status quo granted by the H gh Court stands di scharged.
S. L.
Petition dismssed
Report of the Committee appointed by the Suprene Court in
their order of January 20, 1988.
SPECI AL LEAVE PETITION (CIVIL) No. 15408 OF 1987
kkhkkkkhhkkkkhkk*k
The Conmittee had three neetings.
1. The first one was held in the roomof Prof. MG K
Menon, Menber, Pl anning Conmi ssion, Yojana Bhavan,
New Del hi on 3 February, 1988. The Committee
examned all the records, and had a prelininary
di scussi on.
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2. Prof. MG K Mnon and Dr. P.K lyengar net in the
Tata Institute of Fundanental Research, Bonbay on
8 February, 1988 and had technical discussions.

3. The Conmittee had a third and final neeting at the
Raman Research Institute, Bangal or on 19t h
February, 1988.

4, The Conmmittee has gone through the paper book and
t he docunents

122
5. After detailed discussions, the Comittee has
adopted the report which is appended herewith.
Sd/ - Sd/ - Sd/ -
Prof. MG K  Menon Dr. P.K lyengar G V. K. Rao

19th February, 1988
REPORT OF THE COW TTEE
Backgr ound

The Hon' ble Supreme Court- by its order dated January
20, 1988 appointed this Expert Conmittee to give its opinion
to the Court on the following question, arising in the
proceedi ngs - of the Special Leave Petition (Civil) No. 15408
of 1987.

"Whether mlk and dairy products and other food
products contai ning nman-made radi onuclides within
perm ssi bl'e l evel s by the Atom ¢ Energy Regul atory
Board on/ 27th August, 1987, are safe and/or,
harm ess for hunman con sunption".

1. The conmittee exanined in detail the Special Leave
Petition, wvarious affidavits and ot her suppl enent ary
documents sent by the Hon. Court.~ The Conmi ttee have al so
deliberated on the issues raised by the petitioners, and
expl anati ons of the respondents for —understanding the
background of the petition

2. The internationally followed practices in radiation
protection were examned, and it was observed that the
concept of perm ssible [evels of radioactivity and radiation
exposure is wuniversally followed  both for occupationa
wor kers and nenbers of the public. India is no exception

3. After ascertaining this, the Conmmttee went into the
basis used by Atomic Energy Regulatory Board  (AERB) in
arriving at the pernissible levels for mlk, dairy and food
products prescribed by the Board. It concluded its
del i berations by discussing the specific question referred
to the Committee and arrived at the unani nbus opinion given
at the end.

Scientific Background
123

1. The issues raised and apprehensi ons expressed by the
petitioners arise fromthe fact that Cherneby 1 reactor
accident, which occured in USSR in April, 1986, deposited
radi oactivity in neasurable and varying quantities in
several European countries. Consequently, the possibility
exists that mlk and dairy products produced soon after the

acci dent in such countries contai n radi oactive
contam nation. The specific issue raised is about lrish
butter inported into India after the accident. The

apprehension is that if such contam nated food products are
consunmed by the Indian population, harnful effects nmay be
caused.

2. On the basis of scientific information avail able,
the followi ng facts would by the rel evant background to take
a bal anced vi ew on the issues raised.

1. Man has evolved in the background of natura

radi oactivity, and atonmic and nucl ear radi ations, which

have been present on the earth since its formation. The

i mportant sources of natural radiation exposures to nan
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have been continuous cosmic radiations comng fromthe
Sun and outer space, natural radioactivity such as due
to K-40, and to a lesser extent due to uranium and
thorium and their daughter products in the environnent.
The human body itself contains several (of the order of
three) thousands bequerels of radioactivity, nostly due
to K-40. Exposure to natural radiation sources is thus
unavoi dabl e.

The Cosmic ray conponent of natural radiation

exposure varies with altitude and latitude. Terrestria
conponent also varies from place to place due to
differences in the concentrations of K-40, uranium and
thoriumin the soils, Exposure due to inhalation of
radon and its daughters, fromuranium present in the
soil, varies evenat the sane place with the tine of
the day and season of the year. Simlarly,
concentrations of _natural radionuclides in food itens
vary depending on the place where they are produced.
Thus, the total exposure to nman from natural causes
vari'es considerably (upto a factor of 10) in different
parts of I'ndia.
2. The effects of ~radioactivity or radiation exposure
in human beings-are related to the radiation dose
delivered to body tissues. The radiation dose depends
on a nunber of paraneters i.e. physical half-life
energy and type of radiation, biological half-life,
sensitive body organ etc.

3. The effect on human body is, thus, determ ned by the
above conpl ex paraneters. ~The human ~body does not
differentiate between natural and man-made sources of
radi ati on exposure as regards their effects.

4. Consequent to the chernoby 1 reactor accident;

radi oactive fallout deposited over several European
countries. Ireland was al so af fect ed by this
radi oactive fallout, though toa smaller extent as
conpared to several other (European countries, e.g.
Sweden, Norway, Poland, Finland, Switzerland, etc. The
nost inmportant radionuclides so dispersed were |-131,
Cs-137 and Sr-90. 1-131 being a short-live radionuclide
(half-life 8 days) was of concern to the countries
receiving the fallout, and not to India. By the time
imported food itenms arrived in India, 1-131 even if it
was present when the itemwas produced, it —nust have
decayed. Strontium 90 being long lived. (half-life 29
years) could have been of concern, but it was deposited
in small amounts, and the ratio of Sr-90/Cs-137 in
m | k observed in European countries was of the order of
1% (UN Scientific Conmttee on the Effects of Atomc
Radi ati on draft report No. A/AC. 82/R 461 dt. 4,4.87,
rel evant papers annexed to SLP, Additional “Documents
submtted by Respondent 2 pp 47-49). Measurenents in
India on selected dairy product sanples al so confirmed
Sr-90/Cs-137 ratio reported by UNSCEAR to be in the
range 0.5-1.5% In nost of the inported mlk powder
sanples Sr-90 was below detection limts. Therefore,
Cs-137 is the nost inportant long-lived radionuclide
fromthe Chernobyl accident; life tine of Cs-137 is 30
years. Since it can al so be nmeasured in a short-tine by
a sensitive gamm spectroneter, it is the. idea
radi onucl i de for screening of inported food itens. It
is for these reasons that not only India, but nost of
the other countries also adopted Cs-137 neasurenents
for screening of the inported food itens.

5. Direct deposition of radioactive fallout on a grass
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surface (called foliar deposition) can rapidly transfer
Cs-137 contami nation to mlk, through the grass-cattle-
m |k pathway. Therefore, in the first few nonths after
the fallout, there is a greater possibility of mlk and
dairy products fromsuch areas to be contani nated, as
conpared to other food itenms. O course, over |ong
periods this node of radioactivity transfer is reduced
because once Cs-137 deposits on the soil, its up-take

by grass through roots is smaller. |In view of these
facts, mlk and dairy products becone inportant itens
of food which should be carefully measured for possible
contam nation. Since mlk is the staple diet of
children, they are a  particularly sensitive group of
t he popul ati on.

6. Even though mlk ~and other dairy products are nore
susceptible to radi oactive contam nation due to

fallout, amongst ~ various dairy products, butter oil is
likely to be l'ess contaminated with GCs-137. This is
because butter oil is conposed of fat, which is

separated from the liquid mlk fraction in the process
of its manufacture. Caesium conpounds being highly
wat er soluble, alnmost-all of the Cs-137 is |left behind
in the liquid portion.

7. The I nt ernational Conmi ssion on Radi ol ogi ca

Protection (ICRP) is an wunique  international non-
government al | body of professionals from related
di sci plines involved in assessing radiation effects and
recomendi ng gui delines for the protection of man and
his environment. |t was established in 1928. ICRP
recommendations are followed wuniversally. ICRP has
defined limts for the general public as'1 nSv per year
averaged over a life span, butin any single year, it
shoul d not exceed 5 nBv. The maxi mum perm ssible linits
for food itens etc, are derived by each country as per
its national policy, dietary conponents etc. Therefore,
derived limts for food itens and dairy products vary
fromcountry to country.

8. The Atom ¢ Ener gy Regul at ory Boar d ( AERB)
constituted by the Government of Indiain 1983 is the
conpetent authority for this country for radilogical

protection, and has been enpowered  to prescribe
acceptable limts of radiation exposure to occupational

wor kers, and nenbers of the public, and to approve
accept abl e [imts of envi ronnent al rel ease of
radi oacti ve substances.

9. In arriving at maxi mum permssible limts for butter
oil, mlk and other food products, AERB has consi dered
| CRP recommendations regarding does limts for/ the
nenbers of the public and several other factors, e.g.

sensitive popul ation group, dietary pattern etc. It has
adopted a nore conservative approach than | other
countries. For exanple, out of 1 nBv/ year does limt
recommended by | CRP, AERB has al | owed

only 10% to the exposure through intake of food itens
(0.1 mbv/y). Further, taking into account the dietary
pattern in India and considering mlk, rmeat, cereals
and vegetables as the inportant constituents of Indian
diet and their daily con sunption by an average I|ndian
it has allowed only 0.013 nBv/y through mlk and dairy
products, Therefore, if the mlk and dairy products
contai ning the permssible level of Cs-137 are consumed
in an wunrestricted manner throughout the year by an
average Indian, the resulting does for one full year
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would only be 0.013 nBv, which is |less than the dose
permt ted by ICRP by a factor of nore than SO It is
because of this extra safety and caution, that the
limts prescribed by AERB, as given in the table at the
end, are one of the |lowest. Several other countries,
and agencies |ike FAO on the other hand, have all owed
a higher portion of the permtted dose by ICRP (upto
full 1 nBv/year) to nmilk and dairy products, and conse-
gquently their permssible limts are higher than those
prescribed by AERB

10. The natural radiation dose varies fromplace to
place in India by a factor of 10, the average being
around .7 nBv/year. Even at the sane place it can vary
by a factor of 2 and nore in different seasons. The

bi ol ogi cal effects, if .any, due to the consunption of
f ood itenms cont aining per mi ssi bl e l evel s of
radi onucl i des wi'll be i nsi gni ficant and

i ndi stinguishable, from those, if any, due to natura
sources of radiation in the general popul ation
11. The concept of perm ssible levels is not unique to

radi o nuclides. Such levels are prescri bed by
appropriate agencies for other harnful substances as
well, in the case of air and water pollutants and

contam nants (mcrobial, chemcal etc.).

12. Man-nmade /radiosotopes like Cs-137 existed in mlk
and ot her dairy and food products in nmeasurable
guantities due to atnospheric testing of nuclear
weapons, even ' prior to Chernobyl accident. In India, a
net-work of nonitoring stations for such food itens has
been in operation at BARC since md-fifties. After the
cessation of |large scale testing of nuclear weapons in
the atnosphere in 1962, as a result of the partial test
ban treaty, the levels of Cs-137 in India started
declining, after reaching their highest |evels during
1964- 65. Chi na and France continued atnmospheric testing
of weapons

upto 70’s, though on a much snaller scale, which gave
rise to measurable levels of Cs-137 in Indian mlk and
dairy products. However, at no tinme the levels exceeded
the permi ssible |evels prescribed by AERB

13. As a consequence of the above nonitoring programme
pursued at BARC, very sensitive equi pnment and
techni ques as well as sanpl i ng and noni t ori ng
experience has accumul ated over the vyears. ~AERB
therefore, entrusted themwth the task of nmeasuring
post chernoby 1 sanples of inmported food itens including
mlk and dairy products. Thus, in the opinion of the
Conmittee, nmeasurenment of butter oil sanples has been
entrusted to the npst conmpetent agency in the country.

14. The butter oil is nornmally used to nmake up the fat
content of the reconstituted mlk (6% for whole mlKk
for exanple), and hence it will not formnore than a

few per cent (maximum 6 per cent) of the mlk to be
distributed to the public. The level of radioactivity
in reconstituted mlk will, therefore, be diluted by a
large factor. Even if it is wused for preparation of
ghee as the end product, the level of radioactivity in
ghee will not be significantly different, as both have
nearly same (around 99 per cent) fat content. Thus, no
mechani smis envisaged by which the radioactivity in
the product neant for public distribution, using this
butter oil, can get concentrated.

15. The petition mekes a nention of sanpling and
measur ement procedures for the butter oil consignment
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received by I1DC (now NDDB). In this connection it is
observed that three sets of sanples from the
consi gnnent have been neasured at BARC. The first set
conpri ses of 2 sanples collected by IDC, the second set
of 10 samples collected and sent by the Quality Control
officer of Geater Bonbay M|k Schemre (GBMS) and the
third set of 20 sanples collected jointly by the
Quality Control officer of GBMS and the scientists of
BARC. Only the first 2 sanples showed very snmall |evels
of Cs-137 (2.9 Bg/kg and 1.3 Bg/kg), close to the
detection level and all the rest showed bel ow detection
| evel s (detection level being 0.6 Bg/kg of GCs-137
activity). The fact that none of the packages sanpl ed
in the three sets of sanples coll ected have shown any

128
significant ambunt of radioactivity, wth the nost
sensitive equipment-used i-n BARC, is a clear indication
that it is nmost unlikely that any of the wunsanpled
packages  are cont am nated with Cs-137 to the
perm ssible limt set by AERB

The ~procedures laid down by Indian Standards

Institution (new called Bureau of Indian Standards) for
materials which ~are produced in bulk and packed in
smal l er vol une el'ements should in principles be
adequate. These procedures have been followed for the
butter consi gnnent . Ther ef or g, on scientific
consi derations, the steps taken by the respondents are
sati sfactory.

OPI NI ON

On a consideration of all the relevant facts, the

unani nous opinion of the Commttee on the question referred

to it
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is as foll ows:

1. The pernmissible levels of radioactivity in mlk,
dairy and other food products fixed by the Atonic
Energy Regul atory Board as per its comunication of
August 27, 1987 have been arrived at after due
consideration of ICRP dose limts for the genera
popul ati on.
2. The AERB has allowed nore safety nargin than other
countries, and international organisations |ike FAO and
WHO, in arriving at the levels fixed for mlk, dairy
and ot her food products. The |evels adopted by AERB are
one of the lowest in the world.
3. The consumption of mlk, dairy and other food
products, having |levels of man-nade radi onucli des bel ow
the permissible levels fixed by AERB, by all sections
of popul ation, and through-out the year, are safe and
har m ess.

Sd/ - Sd/ - Sd/ -

Prof. M G K. Menon Dr. P.K. lyengar G V.K Rao

19th February, 1988

TABLE

Post - Cher nobyl "Action Level s"applied by different countries

as in Decenber 1986 for Cs-137 in Inported food*

Country Radi onucl i de Food Action Leve
(Bg/ kg or Bg/
Brazi | Cs-134+Cs- 137 M | k Powder 3700
ot her Foods 600
Canada Cs- 137 M | k 50
Dai ry Products 100
ot her foods 300
Spi ces 3000
Eur opean Cs-134+Cs- 137 M1k and 370

Conmuni ty I nfant Foods
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Countries

Peopl es Cs- 137

Republic

of China

Pol and Tot al beta
activity

Sweden Cs- 137

USA Cs- 134+Cs- 137

I ndi a Cs- 137

ot her foods 600
M | k 4600
Fruits and 100
Veget abl es

Cereal s 1200
Bever ages 460
M | k powder 1320

for infants and
children upto

6 years

All foods 300

Al'l foods 370

M | k 30 Bg/ 1
M | k Powder 330 Bg/ kg
Butter and

Butter oil 40 Bq/ kg
All ot her

food itens 40 Bq/ kg

(Meats, cereals,
veget abl es)

* | ndian values are from AERB docunment of August 27, 1987.
Al the other values are from Report of FAO Expert G oup
neeting at Rone, during Decenber 1-5, 1986.
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